
FIR No.0087/2021
PS Alipur
U/s 381 IPC
State Vs. Ashutosh @ Ashu

06.05.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is a second application for grant of bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Ashutosh @ Ashu.

It  is  submitted by the Ld.  Counsel  for  the accused that

accused is in JC since 07.03.2021. It is further submitted that

accused is innocent and he has been falsely implicated in the

present case. It is further argued that recovery has already been

effected  in  the  present  case  and  no  useful  purpose  will  be

served by keeping the accused behind the bar. Prayer is made

for the grant of bail.

Ld.  APP has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.

Chargesheet has already been filed in the present case.

Meaning  thereby,  the  investigation  qua  the  applicant/accused

has already been completed. It is pertinent to mention here that

one of the co-accused Lok Nath was released in the present on



the request of IO, during the investigation of the present case.

Moreso, two other co-accused namely Mohit  and Rakesh are

already on bail  and one of  the other  co-accused Anita  is  on

anticipatory bail.  The conclusion of trial might take some more

considerable  time.  No  useful  purpose  would  be  served  by

keeping  the  accused  behind  the  bar.  There  is  no  previous

involvement of  the accused. Keeping in view the facts  of  the

case, nature of allegations and period of detention of accused

as  well  as  the  present  scenerio  of  Pandemic  COVID-19,

applicant/accused is admitted to bail on furnishing bail bond in a

sum  of  Rs.15,000/-  with  one  surety  in  the  like  amount  with

following conditions:

1. The applicant/accused will not jump the bail and will

appear in the court regularly. 

2. That accused shall not indulge into similar offence or

any other offence in the event of release on bail.

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

Accordingly, application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.05.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Karan Puri

06.05.2021
In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO SI Mintu Singh through VC
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Karan Puri.

It  is  submitted by the Ld.  Counsel  for  the accused that

accused was arrested on 23.04.2021. It is further submitted that

accused has nothing to do with the present case and he has

been  falsely  implicated  in  the  present  case.  It  is  further

submitted  that  investigation  of  the  present  case  has  already

been  completed  and  he  is  no  more  required  for  further

investigation  in  the  present  case.  It  is  argued  that  applicant/

accused  is  a  licenced/authorised  person  in  the  trade  of

Pharmacy medicines and surgical equipment in the name and

style  of  M/s A.K.  Pharma & Surgical  Distributors.  It  is  further

argued that applicant/accused was supplying the medicines and

surgical  equipments  as  per  demand.  Ld.  Counsel  for  the

applicant/accused submits  that  the provisions of  Section 3/7



The  Essential  Commodities  Act are  not  applicable  in  the

present case, as this court has disposed off an application for

release  of  case  property  with  opinion  that  concerned

Collector/DM is having jurisdiction for the releasing/disposing

off  the  case  property  under  Essential  Commodities  Act.

Thereafter,  concerned  Collector/District  Magistrate  has  held

that the remdesivir is not an essential  commodity as per the

provisions of said Act. With these submissions, prayer is made

for the grant of bail.

Ld.  APP as  well  as  IO  have  strongly  opposed  the  bail

application and prays for the dismissal of the same.

Admittedly,  the  application  of  IO  for  the  release  of  the

remdesivir injection was dismissed by this court. However, after

the detailed order of Hon'ble High Court dated 29.04.2021, the

second application of the Investigating Agency was allowed by

the concerned District Magistrate, North, Delhi for the release of

the case property in present case i.e. the remdesivir injections. It

is pertinent to mention here that IO has contended that legal

opinion is being obtained in the matter of remdesivir injections

as to whether the same falls under the Essential Commodities

Act or not. 

The allegations against the accused are that he along with

co-accused is involed in the black marketing of life saving drugs

i.e. remdesivir injections during the present pendamic situation.

It  is  alleged  that  two  slips  of  delivery  of  parcel  (Remdesivir

Injections)  by  the  applicant/  accused  to  co-accused  through

Tirupati Courier Agency were recovered. Moreso, 69 remdesivir



injections and Rs.4,00,000/- cash, which were earned/collected

through selling the Remdesiver Injections, were also recovered

during further investigation. The allegations against the accused

in  the  present  case  are  that  he  was  selling  the  remdesivir

injection on higher price at a higher price for a unlawful gain.

Allegations against the accused are grave and serious in  nature

as he is actively involved in the alleged crime. It is pertinent to

mention  here  that  during  the  police  custody  remand/

investigation accused has not produced any bill/invoice, through

which he had purchased the alleged injections.   Moreso,  the

investigation of the case is at the initial stage/under progress.

Thourough  investigation  is  required  in  the  presnet  case  to

unearth the true facts and to ascertain the role of the accused,

co-accused and other  suspects involved in  the present  case.

The  possibility  cannot  be  ruled  out  that  the  accused  might

influence, allure or extend threat to the witnesses of the present

case, if released on bail.

Considering the facts of the case and seriousness of the

allegations against the accused, no ground is made out for grant

of  bail  to  the  accused  at  this  stage.  Hence,  the  present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.05.2021



FIR No.22/2017
PS Alipur
U/s 323/325/341/34 IPC

06.05.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.

Heard. Perused.

This is an application received from Jail  Superintendent,

District  Jail  Sonipat  seeking  report  regarding  the  accused

Pardeep @ Khilu S/o Dharambir, whether he is in custody or on

bail in the present case.

Perusal of record reveals that there is no accused in the

name of Pardeep @ Khilu S/o Dharambir in the present case.

Instead,  Pardeep  S/o  Dharambir  is  co-complainant  in  the

present  case.  Hence,  it  is  clarified  to  concerned  Jail

Superintendent that Pardeep @ Khilu S/o Dharambir is neither

an accused nor in custody in the present case. Concerned Jail

Superintendent be intimated accordingly.

Application stands disposed off. Copy of the order be also

sent to the concerned Jail Superintendent.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/06.05.2021
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